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can the beneficiaries take advantage of the 
loans? The Blocks have enormous work. 
They should not be entrustecl with the 
DRDA programme. The Director, DRDA, 
should take an care of the beneficiaries. 
May I know tbe reaction of tbe Government 
to this? 

SHRI PRANAB MUKHERJEE : Sir, 
there is a little confusion. I would like to 
c1arify on tbis. 

So far as the IRDP is concerned, the 
concept is that the weakest of the weak will 
be identified. Therefore, in each block 600 
fam ilies are to be identified. The total 
number of families to be identified in a year 
is 600. So far as tbe small and marginal 
farmers are concerned, they may come with-
in the category of tbe weakest 0 f tbe weak. 
Therefore, a situation actually cropped up 
that so far as the relatively amuent farmers 
are coacerned, they can be taken care of 
by the normal commercial banks. So far 

the weakest of the weak are concerned, 
they can be taken care of by the IRD 
Programme gradually, at the rate of 600 
families per Block per year. But the small 
and marginal farmers scheme which was 
prevailing was abandoned. That is why, 
in the current year's budget we have intro-
duced the scheme of Rs. 250 crores -
Rs. 125 crores are to come from the 
Government of India and an equal amount 
is to come from the State Governments 
which will be earmarked for the small and 
marginal farmers' programme. 

In regard to agency I do agree with the 
Hon. Member that agencies at the block 
Jevel, at the sub-divisional level or taluka 
level or at the district level are. to be 
strengthened not only to identi fy the bene-
ficiaries and ensure disbursement of funds, 
but also to see that the schemes are imple-
mented properly and the persons actually 
come above the poverty lin e. 

Repayment of LoaDS Ad,anced by Baau 
UDder IRD Proaramm. 

*372. SHRI B.V. DESAI: 

SHRI BALASAHBB VIKHB 
PATIL: 

Will the Minister of FINANCB be 
pleased to state : 

(a) whether it is a fact that the Resen. 
Bank of India has expresse4 
unhappiness over the present posi. 
tion of repayment of loans advance4 
by banks under Integrated Rurld 
Development Programme; 

(b) whether the banks have expressed 
their anxiety that unless the ro-
payment position improves,. their 
liberal approach of not asking for 
security may have to be changed; 
and 

(c) if so, what steps Government 
propose to take to improve the 
position so that the progr s now 
being made in the IRDP do Qot get 
set back? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FINANCE (SHRI JANAll .. 
DHANA POOJARy): (a) to (c) Stamment , 
is laid on the Table of the Housc. 

Stat .... 

The data reporting system does not separa- I 
tely yield information relating to repayment I 

of loans advanced by banks under Integrated I 

Rural Development Programme. However, 
the Government and the RBI and the bank. ': 
are concerned over the low recovery position 
of the banks dues. According to avail· 
able information recovery position of Sche-
duled Commercial Banks viz-a-viz direct ~ 
agricultural advances which includes IRDP I, 
advances is as under :-
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Year Total 
Demand' 

June, 1979 1008 

June, 1980 1265 

June, 1981 1544 

Government is taking all possible stepii 
to ensure adequate availability of credi t 
specially for an ti-poverty programme like tbe 
JRDP. However, it is equally important that 
repayment of bank dues be ensured, so that 
funds available for lending can be effectively 
recycled and made available to more and 
more beneficiaries year after year. The 
health of the national economy in general 
and banking sector in particular i depen-
denl on the recycling of funds . Govern-
ment has been in touch with RBI, the bank 
and the States to ensure that all legal 
steps are taken to improve tbe recovery 
p sition, specially by taking lern action 

aogainst the wilful defaulters. The objective 
bas been to insist on recovery of bank. 
dues without affecting continuing flow of 
credit to the weaker section . 

SHRI B. V. DESAI : Mr . Deputy Spea-
ker, it is in a way in continuation of the 
previous question because it is concerned 
with IRDP. 

In reply the Hon. Minister has . tated 
that the Government and the RBI are con-
cerned with the low recovery of the loan '. 
This is the starting po int to screw down the 
advances under IRDP. This is what I feel. 
The figures which have been given are per-
centagewise 52.53% recovery and the quantum 
is 1544. that is t he highest in June, 1981 . 
These two put together i.e. it is not only 
IRDP, it is direct agricultural advan-
ces which includes IRDP advance 
also . If bifurcation is made between the 
two, the IRDP p,ortion recovery may go a 
little higber. But then the quantum will 
be so negligible and small that the Govern-
ment of India need not worry tha t much for 

(Amount in crores of Rupees) 

Amount Percentage of 

recovered recovery to demand 

535 53.1 

660 52,) 

817 52.9 

recovery as much as for the biggest chunk of 
the public finances cornered by eleven higher 
familie in this country. What I honestly 
feel is that the Government of India and the 
RBI should not grude non-recovery or low 
recovery. I do DOl say that the recovery 
portion should be naglected, but stringent 
measures which are envisaged need not be 
taken because it is not advances towards the 
affluent people, it is an anti-poverty program-
me. Naturally they should be a little btt 
lenient and will the Hon. Mini ter a sure 
that on no account thi lRDP programme 
will be diluted? 

THE MINISTER OF FINAN E 
(SHRI PRANAB MUKHERJEE) : I am 
sorry I cannot agree with the idea propouo-
ded by the Hon . Member. Even IRDP is 
not a charity. it is anti-poverty programme. 
Resource are to be created. So far as the 
figure of June 1981 is concerned, definitely I 
do agree with that part of his contension 
that it does not reflect huge amount parti-
cularly connected with IRDP programme. I 
myself admitted that IRDP programme 
picked up a little later. About the concept 
of non-recovery, if we dilute our efforts in 
that direction a day will come when banks 
will be totally drjed up and we cannot accept 
that po itioD . So, there is no que tion of 
I etting down the programme. A s I have 
already made it Quite clear in reply to earlier 
question that the resources wiJl not be 
constrained to jmplement programme of 
IRDP vigorously, but at the same time we 
cannot encourage the idea that then~ hould 
not . b due emphasis on proces of reco-
very. 

S lil.V. DESAI: I entirely agree wtih 
the Hon . Minister that there need not b 
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any dilution so far as recovery i concerned 
becau e it is not charity But nonetheless 
there is a shade of difference between the 
advances made to the affluent ociety and 
this anti poverty programme advances. On 
that account definitely in Tamilnadu ome 
type of meetings etc have taken place and 
they try to ee that re-cycling of such finan-
ces is done by recovery. You can convince 
the population and try to collect the dues 
which are there because in the villages and 
at block levels when it goe to the recovery 
question much depend upon the monsoons 
and whenever there is famine, naturally this 
IRDP recovery or any other recovery, they 
become nill. 

Therefore, my reque t to the Hon. Minis-
ter as he suggested is that definitely the reco-
very portion hould be 5trengthened but 
none-the-Iec;;s it hould be lenient. Will he 
agree to thi~ and 'ec that he makes a hade 
of difference between the recovery of affluent 
ocicty loans and IRDP loan ? 

HRI PRANA.B MUKHERJEE: Defini-
tely, there is a difference. But the Hon . 
Member has failed to catch the point. Un-
fortunately, it is the situation, whatever be 
the state of affairs, even if it be a drought or 
flood or any natural-calamity, it i not the 
private money lendir ' money that is being 
frozen- those who borrow from the private 
money lenders, being flood victims or dought 
victims, are in a position to return the money 
because the private money lenders do not 
spare them-but it is only the institutional 
finance either of the banks or cooperatives 
that become the worst-affected and gets fro-
zen. We cannot accept that position. 

I even tried to impress upon the Tamil 
Nadu Government about it. The Hon. Mem-
ber will find that it is almost an amount Rs. 
52 or Rs. 53 out of Rs. 100 which bas not 
been recovered. We cannot accept that posi-
tion. If out of every Rs. 100, Rs. 52 or Rs. 
53 remain un-recovered, where will the 
money come from to plough it back and to 
cate r to the needs of others? We can appre-
ciate re-phasing or re-scheduling of loans . 
But 1 am sorry to say that the demand im-
mediately comes from the member, the 
representatives of people, to declare morato-
rium, wipe out bad debts or write them off. 

This is the p ychology we are creating in the 
country as a result of which it would be 
extremely difficult to meet the demand of 
the people for institutional finance. 

r. 1 

SHRI K. MAAATHEVAR : Tamil adu 
i facing a very serious drought for the laSt 
two years. Is the Hon. Minister has correctly 
put it, so far a Tamil Nadu is conce ned, 
Rs. 52 or Rs. 53 out of Rs. 100 ha~e remai-
ned un-recovered and could not ~ paid 'y 
the farmers. The Tamil Nadu Gave me t 
in the past also had given a promise fo e 
people ~f Tamil Nadu that they wouid Wri ~ 

I 

off all the long-term loans whic~ co t not 
be recovered from small and m hlal far-

'J 
mers. That is the reason why so ~ ny p Ie; 
could not repay. Now, the Central Qoy~ ; 
ment and the banks are taking seri04s s ep 

I 

to recover all these loans. I want ~o nqw 
from the Hon. Minister whether the ge~tral 
Government has got any policy or plan to 
write off all the loan for the farmers holding 
below j acres of land, as p mise Q~ the 
Government of Tamil Nadu in the past. Is 
there any plan to write off all the loan be-
cause they are also sailing in the same boat. 
I want to know whether the Centrel, Govern· 
ment has decided to write off all th loans, 
as requested by the Tamil du GOVe(Jl" 
ment. 

SHRI PRANAB MUKHERJEE: As J 
mentioned, we have no ,d'esire to write off 
the loan. 

PROf. N .G. RANG 
possible for the Govern ,ttl· 
ment or the TIJQliJ Na4 Qe'~JlmIRQI; 
any State Government, to write off loanl 
from year to year. But whenever there is an) 
natural calamity for one year (1r at ~tbe fmos1 
two years, it should be possible for the far. 
mers to get the loanS re.scheduled S'O tbaf 
during those two years they need not haW 
to repay, but thereafter hey would ,ij expeCt 
ted to repay provided they ge f e. goodI OP1 
Have the Government taken note 'of hell s if. 
gestion being made from 'Ae eral rM .• 
that there hould not be a penaJorai of hit . 
re t and, if possible, there may be a m 
torium so far as interest is concerned 1 

I 
SHIH PRJ\: AB MUKI-m me': I d', 

agree witH' Prof. Ranga 'that \\'l\~ eve ~ 
, I ~rl J II ... 1 I,... 
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is a ituation over which the individual bor-
rowers, cultivators or farmers , have no 
control when the crops are damaged due t 
any natural calamity, definitely, in respe t of 
those cases, we have to re-schedule or re-
phase the loan and even provide ('once ions 
of interest. 

There is no question of charging penal 
interest rate. All these points are taken note 
of. But J would like to emphasise that we 
should not create the kind of hope and ex-
pectation in the minds of the people that 
the moment something happen that Govern-
ment would come and wipe off and write off. 
Let us talk of rephasing. Let us talk of pro-
viding concession and create a situation in 
which they would be in a position to pay it, 
if not today, at least tomorrow or day after 
tomorrow. That is the atmo phere to be 
created. 

SHRI BHOGENDRA JHA : I am not 
called. 

MR. DEPUTY SPEAKER : I ha c not 
yet called you. I will call according to prio-
rity . You have to cooperate with the Chair. 
Vou will be called. 

( Interruptions) 

DR. SUBRAMANIAM SWAMY : Re-
~ntly I saw the way the IRDP being 
mplemented In Uttar Pradesh. 

The Scheduled Castes people are given 
50% subsidy on the loan or the principal. In 
Lakhimpur-Kheri of Gonda district, they 
ake Rs. 1000 - of which Rs. 500/- is subsi-

':iy. What is happening is the Governmenr 
?r the Police official catches hold of a Sche 
fuled Caste man and tells him "Here are 
~s. 100/-. Sign on the dotted line" H~ 
~ets Rs., 100 then the official pockets Rs . 
~/" 

J have written to the Minister about this 
natter. But he has not replied. May be the 
)ost is ineffective. 

I would like to know from the Hon. 
Minister, therefore, whether there i any con-
crete mechanism to ensure that the loan 
meant for this programme actually reach the 
people for whom it i lated. 

SHRI PRANAB MUKH RJ E : In 
reply to earlier question, I mentioned that 
this i the problem. We sometime get u h 
type of complaint actually That i why it 
should be properly identified. Identification 
i the fir t step. At ari us Admini tralive 
level, mainly the State Governments will 
have 10 come forward. It i not pos ible for 
us to do everything_ Sometime thi type f 
operation may take place. But 1 do not think 
that this i the general problem. 

DR. SUBRAMANIAM WAMY: In 
tbe whole of Uttar Pradesh, it i a ommon 
malpractice. 

SHRI PRANAB MUKHERJEE : [ do 
not agree with this type of generali at ion . 
Thi type of ~weeping generalisation i not 
acceptable. But even when the Hon. Mem-
ber referred to it, I do give <.:redence to it 
and I do feel that orne uch ca. es might 
have come to his notice . In order to rectify 
such case, apart from the exi ting arrange-
ment as my colleague has already referred. I 
have written to the Chief Minister of each 
and every State to associate the representa-
tives of the public who can over ee the work 
at the block level itself which i the pivotal 
point in this case 0 that they can al 0 
detect. 

Such type of case. It i not po stble t 
control 39-40,000 branches spread allover 
5,000 blocks, from one place or from one 
point. Thi is a job whi h has to be done 
at the d~entral i ed levt:l. Panchayats, local 
representatives and ~ocial worke rs are to be 
involved so that the programme will be im-
plemented smoothly I have suggested the 
CommiUees. If the Ch ief Min ister appoint 
tho:>," Committee at the block level. the 
Committees can OV\jfsee and rectify the type 
of distortion which the Hon. Member refer-
red to. 

$S(tll({) ~(i{T SfCfiT~ ~1~~) : jq-reQ'lff 

l1gr~LT , fJf:f 'SfcfiTT J1~T l11,T~lf cr.r f<: ::; ;.f 
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~rf." Cf)T ~ur ~ Cf)B ctT fq)~ ~, \1~T 

5rCfiT~ 3lT'1Cf)) ~f;flf ~~ if 'Cf)~ tfi) 

Gf <: <'1;; qT fcr:qf1:: ~"VfT ~;rT I afrn' ~"'fT 

iif,ni~ Cfi) ~'1 ~q)~ ~f'iT;rT =q"T~~ ~, 

~ it fl'T?f arai';:r i ·Cf), \if) f\if(WfT orR ~~ I ~l 
it Ci)"l11 Cf)m ~, ~~ f~~ rn anq~ ~ 
;r~ afT~5T fGn; ~ tlT Cf))t ;rtlT ~·A I ~ 

~T~T ~ lH 'l~ ? ~ arTCfCfi) fu;r~ al;tfi Cfi1 
~f;m if; m if \ifT ~~OT?--, ~;:rit m it 
~Fn ~T~a-r ~ I ~ +fr ~ ~{ aR'l 
irer CfiT 31~lfelT ~ ~rt q \) iif'f~~ ~~ 

~?"F.: =tngfr ~.r f<.F riT3fP:n"~ ~crlt;:c ~7T;;;f . ,", 

? .,r=rr 31T7 3lqf~cr-~f~a-T ~ ~r:q ~l.,r 

=q"TfF.'ir , ;7 fer 'l f7iif~ ;;fCi)" Cf)r Pfrfcr B;:r * 
f ~t:p-m i-: I f \jTcf cfCf; tv.) IRrT arn: ~'1T=t 
3fTf~~ qf7qrr;; ~T 'lTfc=r if Cfi'tf CfT~~ 
'l?T ~ I h Jj q i ~ CflT ~T \iflTFT'ff <fT 
q-rfNl~T ? liT i731Tq-~kq ~Cfi CfiT ~(9"T~ ~T 
\ifT ~~f~tH ~, "2. #1 q-{ en=tf f;;~;:~ Q);rr 
:q'Tf~1r I ~B"f(.-, n. ~ B"~ctiT~ ~ iifT;r'lT 

:qT~r=rT g fCf; arrq ~'l ctr 'lTrn it Clfit"{ 
qfTqr:f;; ~Fn ~~ 1: liT ;:r~i ? 

SHRI PRANAB MUKHERJ : One 
point I would like to clarify is this. Some-
times this type of complaints, we get. 
Generally when these policies are worked 
out, it is not that the Reserve Bank does 
it in isolation; the Reserve Bank consults 
the Government of India and the whole 
thing is placed within the framework of the 
branch expansion and expanding the 
coverage by various type of financial insti-
tutions, commercial banks, regional rural 
bank , cooperative banks. One of the 
aspect. we shall have to take into account 
i that too much of concentration of these 
banks and institutions does not take place . 
About the particular problem which the 
Hon . Lady Member ha referred to- and 
he al 0 wrote to me- T am looking 

into it. 

SHRI SUNIL MAITRA ~ Whatever 

Dr. Subramaniam Swamy bas said 
about U.P. is correct. (Interruptions) 

SHRI RAMAVATAR SHASTRI: Mr. 
Bhogendra Jha also should be given a 
chance to ask: a question. 

MR. DEPUTY SPEAKER I have 
noted the names. I am cal1ing one by. 
one ... 

SHRI RAMAVATAR SHASTRI: He 
should also be given a chance. 

MR. DEPUTY SPEAKER: This is not 
the way. I will go to the next Que tion . 
Then you will see. I have already said that 
I have note" the names and I am calling on 
by one. Do not dictate to me. ¥our 
colleague is putting a question. Let him 
put his question. 

( Interruptions) 

SHRI SUNIL MAITRA : 1 the Hon. 
Minister aware that one of the highest 
placed officials of the Union of India has 
already conducted an insurvey which says 
that more than 50 per cent of such money 
sanctioned for the weakest of the weak does 
not reach that population for which it is 
meant and if so, will the Minister assure 
the House that remedia1 measures will be 
taken to see to it that this money reaches 
the people for whom it is meant? 

SHRI PRANAB MUKHEJEE: So far 
as the study by one of the highest placed 
officials which the Hon. Member referred to 
is concerned, I have not come across any 
such study. I have already t in reply to a 
supplementary, said that some cases of 
this type of misuse have come to my notice 
and in order to prevent t t' at, apart fron: 
the existing institutions and arrangements; 
I have thought of involving the people'e 
representatives at the lowest level to oversee. 
all these things. 

MR. DEPUTY SPEAKER: Shr 
Bhogendra Jha: Congratulations to, 
you. I have conceded your demand as a 

I trade unionist, 
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SHRi :bHOOENDRA JRA: Sir, in the 
statement that the Minister has made he 
bas told about the recovery of the amount. 
,BUt, what part of this recovery is tm sub-
sidy money iivtD by tht Goveriltme t ruld 
what part is actually frc;tD' the d~btots. 

(b) we bav pointed ouf at least three 
d(f.z.ed'~ e ~ roujbly from one district 
of Madhubani wbere loans were never 
~vanced to tbe poor harijan debtors but 
'notices for the inst~lment paYqlents were 

de aibhl Wiili the interest '0 Hie det)iors 
• ' "I ~. .&. J ' , \. , . II L • \ • 

who are the poor h1uijans. hat action has 
been taken against the officers who should 
~ount for these instalments. 

: (C) It is one thin~ that the debtors 
~ive the money. But, I wani to know 
~ilether I throughout the country, that money 
'Was utilised for the purpose for which it is 
meant. 1 want to know whether the 
Minister can ensure this at least in a few 
districts so that the wealth of the area grows 
(through the productive endeavours and 
it is not spent for consumpton and other 
things. 

) SHRI PRANAB MUKHERJEE: Sir, 
10 far as the first part of his que&;tion is 
:oncerned, in the main statement, it has 
been pointed out that it is not possible to 
segregate these things from the IRDP . 
Therefore, so far as tbe subsidy scheme is 
:oncerned, it a part of that programme 
[f I cannot segregate the advances made 
lnder the IRDP, I cannot segregate the 
~ecovery made on the subsidies. Simp]y 
it is not possible. 

H is second point is in regard to the 
~omplaints. I have also received some 
{:omplaints from the Hon. Member himself. 
( have atready directed the Dcparment to 
~ook into these. If the complaints are 
1ubstaritiated, then definitely, action will be 
~llken. But, there is a procedure. Eveq, 
'is a Minister.. J cannot over step it. And , 
~f lover step the procedure, you yourself 
I;\dll catch hold of me, Some times com-
plaints come from the M.Ps. 1 can follow 
the same rigmarole procedure. I am sorry 
lor repeating it . Today my control over the 
/ 

banks is a lithe Jess tban tbat of the Unions. 
Even fhe officers, at their level, cannot 
transfer a simple casual worker. 

." ,.... DR. SUBRAMANIAM SWAMY: The 
~iStet himSerf SaYS tliat he has 4 little leSs 
control than the trade unions. 

SHRI PRANAB MUKHERJEB ~ I am 
tetlin this. Tha is y I am seeking his 
CoOperati90_ There is a very powerful 
trade union. What the Hon. Member has 
sDgt~tcd is this. • 

This is one of the finer project! with 
the IRDP. IRDP has already taken it up 
as a national progtamme and, all over, 
5,000 blocks in the whole country have 
been identified. This is an integrated rural 
development programme. It was asked 
whether tbis may be tried in one area an 
experiment, through a pilot project; this 
is a suggestion for action It can be 
considered. I will have a di cussion with 
the Planning Commission. 

MR . DEPUTY SPEAKER: Next 
question. We have taken more than 35 
minutes on this. I have given chances to 
all. Please cooperate . We have spent 
half-an-hour on this question. I have gone 
over to the next que tion. Q. No. 373. 

Development of Tourist Spots in 
Kanyakumari Distt. 

*373. SHRI N. DENNIS : 
Minbter of TOURISM AND 
A VIATION be pleased to state: 

Will the 
CIVIL 

(a) whether there are proposals under 
the consideration of Central Govern-
ment to develop important spots in 
Kanyakumari District in Tamil Nadu as 
a tourist attraction; and 

(b) the details of the co-operation 
offered by Tamil Nadu Government in thi 
regard? 




